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[T. &. G197/Nashik Kumbh 2027/Narayangaon VIg/20E]
AT THI AT, T TTEAT Arewret (o)

MINISTRY OF RAILWAYS
(Central Railway)

NOTIFICATION
Mumbai, the 5th March, 2026
Under clause 20E of the Railway (Amendment) Act 2008

S.0. 1254(E).—Whereas, by the notification of the Government of India in the Ministry of Railways (Railway
Board), number, S.0 5510 (E) dated 09" December 2025 published in Gazette of India, Extraordinary, Part II, section
3 Sub-section (ii), dated the 09" December 2025 (hereinafter referred to as the said notification ) and issued under sub-
section (1) of section 20A of the Railway Act, 1989 (24 of 1989) and Railway (Amendment) Act, 2008 (11 of 2008)
(hereinafter referred to as the said Act), the Central Government declares its intention to acquire the land specified in
the schedule annexed to the said notification for the purpose of execution, maintenance, management and operation of
Special Railway Project, “Kherwadi Railway station development of circulating area of Goods shed in UP
direction for holding passengers during Kumbh Mela traffic in 2027 District Nashik in the State of Maharashtra,
in the district of Nashik in the State of Maharashtra.
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And whereas, the substance of the said notification was published in for SLAO/SDM NIPHAD Daily
newspapers namely “Dainik Maharashtra Times (Marathi)” & “Dainik Deshdoot Times (English)” Dated
26-12-2025 & 26-12-2025 under sub section (4) of section 20A of the said Act;

And no objections were received.

And whereas, in pursuance of sub-section 20E of the said Act, the competent authority has submitted its
report to the Central Government;

Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers
conferred by sub-section (1) of section 20E of the said Act, the Central Government hereby declares that the lands
specified in the schedule annexed hereto shall be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government hereby
declares that on publication of this notification in the official Gazette, the land specified in the schedule annexed
hereto shall vest absolutely in the Central government free from all encumbrances.

SCHEDULE
Brief description of the land to be acquired, with or without structures, falling within the Special Railway Project of
“Kherwadi Railway station development of circulating area of Goods shed in UP direction for holding
passengers during Kumbh Mela traffic in 2027 for Narayangaon village in the District Nashik in the State of
Mabharashtra.

Survey

Land Total Acquired

No./
Taluka 7/12 Name of I_;nd Owners as ° Lease Area Area Building
p ?V‘:)tt system (Ha.) (Ha.)

Village Name
Bore / Well
Fruit trees

Z
Land Acquisition
Proposal No.

Suman Eknath Tarle,
Sugandhabai Rambhau Derle,
Sulochana Yashwant Derle,
Sunanda Dattatraya Niphade,
A.P.K. Mother Indubai
Pandurang Sangamnere,
Indubai Pandurang Sangamnere,
Khanderao Yashwant
Sangamnere,

Chandrakant Tryambak
Sangamnere,

Devram Bhika Sangamnere,
Parashram Kondaji Sangamnere,

Punjaram Ramnath Sangamnere,
Iron
sheet

Bajaba Barku Sangamnere, house
70 1 0.16 0.0300 - -
Balkrishna Kondaji 1, Sheet

Sangamnere, metal
shed 1

Popat Tryambak Sangamnere,

Niphad

05/2025
Narayangaon

Motiram Pandurang
Sangamnere,

Yadav Baburao Sangamnere,
Rama Dashrath Sangamnere,
Sitaram Sawaliram Sangamnere,
Sushila Baburao Sangamnere,
Surekha Prasad Govardhane,
Lilabai Shankar Sangamnere,
Shrikant Shankar Sangamnere

Other rights: Laxman Genu
Sangamnere,

Bakubai Laxman Tarle,
Sakhubai Ramchandra Aware,
Narmadabai Eknath Ugale.

Forest trees
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Land Acquisition
Proposal No.

Taluka

Village Name

7/12 Name of Land Owners as
per

Survey
No./
Gutt
No.

Land
Lease
system

Total
Area
(Ha.)

Acquired
Area Building
(Ha.)

Bore / Well
Fruit trees
Forest trees

05/2025

Niphad

Narayangaon

Raosaheb Bansi Sangamnere,
Nandkumar Bhausaheb
Sangamnere,

Ajit Bhausaheb Sangamnere

Other rights: Kherwadi Vikas
Karykari Seva Society

75

0.31

0.0135 - - - -

05/2025

Niphad

Narayangaon

Ganpat Narayan Sangamnere,
Laxmibai Narayan Sangamnere,
Vilas Muralidhar Sangamnere,
Sunil Mohanrao Sangamnere,
Bhagirathabai Muralidhar
Sangamnere,

Muralidhar Madhav
Sangamnere,

Bhausaheb Narayan
Sangamnere

Other rights: Saraswati Co-
operative Bank Limited Ozar

152

1.95

0.0275 - - - -

05/2025

Niphad

Narayangaon

Hiraman Vithoba Aware,
Dattu Vithoba Aware,

Sunil Vithoba Aware,
Shobhabai Vithoba Aware,
Savita Vithoba Aware,
Bhimabai Vithoba Aware,
Shobha Ashok Aware,
Ashwini Ashok Aware,
Vaishnavi Ashok Aware,
Krishna Ashok Aware,

Mother of Vaishnavi and
Krishna as their legal guardian
Other rights : Mandabai Vasant
Gaydhane,

Kherwadi Vikas Karykari Seva
Society

660

0.34

0.0900 - - - -

Total

2.760
(Ha.)

0.1610 - - - -
(Ha.)

[F. No. G197/Nashik Kumbh 2027/Narayangaon Vlg/20E]
BHUVNESH KUMAR GUPTA, Chief Administrative Officer (Construction)
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